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Steel Plant in Upper Assam

4699. SHRI PURNANARAYAN
SINHA : Will the Minister of STEEL
AND MINES be pleased tostate:

(a) whether Government propose to
establish in public sector any Steel Plant
in Upper Assam where high grade coal
is locally available and iron ore produc-
tion in India has bccome alltimehigh;

(b) if vo, do the Government intend
to start it in the Sixth Plan Period; and

(e} 1 nut, why D ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :

(a) No, Sis
(b} Does not arse.,

{c) Location of future steel plants is to
be based on techno-economic considera-
tions and all feasible locations will be con-
sidered by Government as and when it
is decided to set up new steel plants.
Coking Coal m Upper Assam, though low
ash has very bigb sulphur and is unsuitable
for stec]l making.

Assessment to Exhaustible Energy
Source

!1,34.0. SHRI MOHD. SHAFI QURE-
SHI: Will the Mnister of ENERGY
be pleased to state:

(a) whether any ascssment has been
made of the exhaustible energv sources in
the country; and

b) whether Government have formula-
ted any long term plan for tapping renew-
able encrgy sources like solar energy etc?

THE MINISTER OF ENERGY (SHRI
P.RAMACHANDRAN) : (4) Yes, Sir.

(b) For hamesing the non-traditional
renewable sourcesof energylike solar energy,
inmﬁg:.‘u;mu. studies and rese
and lopment activities are bein
undertaken in the country., Organi
rescarch and devclopment bave led to
some successful prototype development
of solar encrgy devices such as solar
driers for certain agricultural products,
water and space heating systems for
domestic and medium scale lications
and solar photo volatile cells/modules.
The R & D efforts have, however, not yet
led to the stage of product development for

lication

commercial . A Programme
?fhtmﬁed?& D waork in solar cnergy
Is under way.

Assignments for Retired Judges
4841. PROF.P.G. MAVALANKAR:

Willtbe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a} whether the se1vices of one or more
retired Judges of the Supreme Court and
of the High Courtshave bern commissioned
by Government for various specific assign-
ments;

(b) if so, full facts thereof to date;

(¢) whether the said ex-Judges work till
the end of their workfmission or they

retire on the stipulated new date of their
retirement ; and

(d) the remuneration paid perquisites
allowed to thesr ex-Judges during the two
years 1977 and 1978 ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) :

(a) Yes, Sir.

(b) to (d). The exact information is

being collected and will be laid on the
Table of the House.
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